
Ca^TRAL AIJ^llNl^mTIVE TRIBU^IAL, JABALHJR BENCH,' JABALRJR 

O rig ina l App lica tion  No, 249 o f  2002 

Jabalpur,.' th is  the 28th day o f  Ju ly, 200 4

Hon 'b le  S ir i  M .P# S in ^ ,i V ice  Chaiunan 
Hai 'b le  Shri Madan i f̂ohan,! J u d ic ia l Manber

1 , Ganesh Prasad,; S/o • Radh eshyam,' 
Thakur, lyo . Jatashankar Boad,; 
Pachmaihi, D istt -  Hoshangabad (HP)

2, Deleted.

3, Raraesh Kunar,- S/o . Ehannxi,' r/o. 
Near Tol Tax Naka, Pachmaihi,:
D istt -  Hoshangabad (J4P) .

4, Ehanraj,. s/o. Full a Kara re, R/o. 
Near Tol Tax Naka, Pachmaihi,;
D istt -  Hoshangabad (^iP).

(By Advocate -  S ir i M#N, Banerjee)

V e r s u s

Applicants

1. Union o f  feidia,! -mrou^ i t s  
Secretary,' M in is try  o f  D efa ice,'
New D e lh i.

2. P rin c ip a l D irector,, Central Command,, 
Lucknov? Cantt, Luclcnow (UP),

3. Cantonmait Executive O ff ic e r ,  
Cantonmeit Board,! Pachmarhi,f
D is t t  -  Hoshangabad (MP) . . « Reepondaits

(By Advocate -  Shri S.A, Dharmadliikari)

O R D E R  (Oral)

B yM .P . Singh, V ice  Chairman -

By f i l i n g  th is  O rig in a l App lica tion  the applicant 

has claim ed th e  fo llow in g  main r e l ie fs  s

•'a. command tb e  respondents to  take
applicants back on duty/gnplojroQit and consider th e ir  
cases fo r  reg ia la risa tion ,

b . to  pay a l l  back wages and other
cons equ a ltia l b a a e f i t s . "

I

2. ^ e  b r ie f  fa c ts  o f  the case a re  th a t the applicants 

Nos. 1, 3 and 4 worked as D a ily  Wagers with th e  CantonmQat
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f C

Board, Pachmarhi for tha period raRging from 4 to 9 years'* 

Houewer, the actual date of uorking are not available with 

the applicanbs as they have not maintained any records and 

neither any statement to that effect has been supplied by 

the respondents to the applicants* Tha respondents in their 

reply ha\/e admitted that the applicants uorked for 240 days 

in a year but in the absence of any sanctioned posts and non­

ava ilab ility  o f uork, their services were dispensed with.

They have denied the fact that the applicants have continu­

ously worked for more than 7 years* They have also stated 

that the scheme framed by the Oepartraent of Personnel & 

Training for grant of temporary status and regularisation of 

the services of the casual labourers uorking in the various 

Departnents is  only a one time scheme and not an on-going 

scheme* Therefore, the applicants cannot take the benefit of 

this scheme* The respondents have also stated that the case 

o f the applicants cannot be considered fo r regularisation  

since they were engaged purely on daily wages and there being 

no sanctioned post their services were dispensed with.

3 , Heard both the parties and perused the records 

carefu lly*

4, The learned counsel for the applicants stated that he 

y i l l  fe e l satisfied  i f  a direction i s  given to the respon­

dents to consider their representation . which is  s t i l l  

pending uith them,

5* Thus* in vieu of the aforesaid , we direct the

respondent No. 3 to consider the representation submitted by 

the applicants dated 8.11*2001 (Annexure A-4) and also treat 

this OA as a part o f the representation and take a decision 

by passing a speaking, detailed and reasoned order within a 

period of three months from the date of receipt of copy of 

this order.
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6̂ . Accordingly, the Original Application stands disposed 

of* Wo coats*

(nadan noraan) 
Judicial Member (M*P, Singh) 

Vice Chairman
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